
Rr 6 Ig T.Yra)IA~  
CENTRAL ADmINISTRATIVE TRIBUNAL 

BANGALORE BENCH 

Commercial Complex(BDA), 
Indirenagar, 
Bangalore - 560 038 

755/6(T) 3.cajon 
1b/B) 	 Dated the 	Oct , 86. 

To 
ShriRajendra Reddy, 
RK 211/YPR, Railway Protection Force Office, 
Yeshwanthpur, Bangaloe. 	•. Applicant 
'Lersus 

	

1. 	The Security Officer (N), 
Bangalore City Rly. Station, Bangalore. 

	

2, 	The Chief Security Officer, 
Southern Railway, Madras Beach, 
Madras. 	 ,. Respendents 

Subject: SENDING COPIES OF ORDER PASSED BY THE BENCH 
IN APPLICATION NO,75.5:./86(T) 

Please ?ind.Enc1os9dJ,erejth the copy of the 0rder/Iterirn Order 
passed by this Tribunal in theabove said Application on 30.9.1986 

(N. RAI1JRAY) 
SECTION OFFICER 

End: Asabove. 

Copy to:— 
.1. Shri M. Raghavendrachar, 

Advocate, 
No.1074-75, 1st Stacie, 
B.S.K. Mysore Bank Coloy, 
Main Cro•s Sub Cross-4, 

. • 	.angalore- 0 	 .. Advocate for Applicant 

2. Shri M, Sreerangiah, 
Central Govt 1 standing Counsel, 
Main Road, Cubbon Pet, 

•. . 	 na1ore-560002. 	 ,. Advocate for 
Respondents. 



I 

30u119O96 

7! 	/7• (:1) 

1 
in vi.v of the 4mendments made 
in September 1985 to the 
Ratlay Protection Force 
(RPF) Act, 1957i the RPF 
eatisfies the requirements of 
'any other armed forces of 
the Union' withIn the meaning 
of the expression ocouririg in 
Section 2(a) of the Adminis—
trative Tribunals ACt, 1985 
(AlA) ad as stch the provisions 
of AlA will not apply to the 
present case in the absence of 
a Notification issued by the 
Central Government under 
Section 14(2) of the AlA. 	As 
no such Notification has yet 
been issued let the Registrar 
of this Bench take steps to 
transfer this Ipplication 
initially filed as a writ 
petition, to the High Court of 
Karnataka. 

(Ch.Ramakrishna Rao 
piember(A) 	Pieaber)) 
30'91986 ;30-9-1986 
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• 
CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH 

Commercial complex(BDA), 
Indira Nagar, 
BangalOre560 038. 

Dated the 	Oc&. 1986, 

RE?: APPLICATION
As 	 .• 

The Registrars 
HighCourt of Karaiak.a, 
Hgn Courc Bui1dJ-flg 	 - 
B 	gala re 1 

	

'W P X 	122- Subject 	eturfliflg o 

to 	.i- the igfl Court of KarnataKa. 

he 
Sir 

frit PetitiOn NO)\0\ 	 on the file of t 

-: 	... Eigh Cou 	
of Karnataka, BangalOre, transferred to this.. 

V 	

Tr1bUfl1 under Section 29 of the AdminiStrai.Ve xbuna1 

returneVd V .herithf0 Sa action, . 

pULSU3nC 	f this Tribunal's Order Dated 	 I 

.... V 	 V  

V 	... .. 	V  

V 	

. 

 

vr AEGIS AE. 

	

End. Entire Records of the- Case. 	- 

1 / 	- 
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Rr 6 1 ~ vablJA~ 
CENTRAL AD1INISTRATIvC TRIBUNAL 

BANGALORE BENCH 

755/86(T) 

To 

Cornmerciel Complex(BDA), 
Indixanagar, 
Bangalore - 560 038 

Dated the 	Oct , 86. 

ShriRajendra Reddy, 
RK 211/YPR, Railway Protection Force Office, 
Yeshwanthpur, Bangalofe. 

Lersus 

The Security Officer (N), 
Bangalore City Rly. station, Bangalore. 

The Chief Security Officer, 
Southern Railway, Madras Beach, 

0 Applicant 

Respendents 

Subject: SENDING COPIES OF ORDER PASSED BY THE BENCH 
IN APPLICATION NO.755 /86(T) 

Please f1ndn1osed herewith the copy of the Drder/Int.ritn—Oet 
passed by this Tribunal in the? above said Application on 30.9.1986 

) V - 

T / 	 (N. 	URTy) 
SECTION OFFICE 

(Judicial)__ 

Copy to:- 
1. Shri M. Raghavendrachar, 

Advocate, 
No.1074-75, 1st Stage 
B.S.K. Ivlysore Bank Colony, 
Main Cros Sub Cross-4, 

'• 	 banga1ore-.0 	•. 	 ... Advocate for Applicant 

2. ShriM. Srerangiah, 
Central Govt1 Sjariding Counsel, 
Main Road, dubbon Pet, 

Cp!4,: 	Banaplore-560002. 	 ..Advocate for 
Respondents. 

(1 

End: As above. 
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() 

in view of the nhienduaent$ made 
in September 1985 to the 
Railway Preteatjan rare. 
(RPF) Act, 19671 the RP 
satisfies the riqutr.ments of 
'any other arm.i farces of 
the Union' within the meaning 
of the expression cocuring in 
Section 2(a) of the Adetnis—
tratFve Tribunals Act, 1985 
(AlA) and as stieh the provisions 
of AlA will not apply to the 
pree.nt case i the absence of 
a Notification issued by the 
central GOvernment under 
eatton14(2) of the ATA. 	As 

no such Notifiãattofl has yet 
been issued let the Registrar 
of this Bench take steps to 
transfer this application 
initially filed as a writ 
petition, to the High Court of 
Karnataka. 

(L.H.Ai 	(Ch.Ramakriehna Rao 
Msmber(A) 	Plembar(I) 
30-9-1996 	30-9-1996 


